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I 	 - Heard learned counsel for 

the parties. 	 - 

Application is admitted. 

Call, for records. Returnable 

i by four weeks. List on 11.12.02 

for orders. 	 - 

IMlem Gc 	Wiaian' 

I- 

Heard Mr. 

lead counsel for the resp)ndefl. 

who has prayed for time for il1ng 
written 

Statneflt Prayer is 
allowed. List on 

9 .1.2003 to 
enable the respojfl5 to file 

ritten stateen, 

member 

	

'haja; 
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01  
9.1.2003 	Presant:-The Ho.nsble Mr.Justice 

V.S.Aggarwal, Chairman 

The Hon le Mr.K.K.Sharma 
V 	 Administrative Member, 

,. 	 Mr.M.K.Mazumda, learned counsel 
try 	 for the reôndets stated that he has got 

	

V 	 the instruction to state that the appeal 

preferred by the applicant has been dis- 
V  posed of, He further states that he will 

be filIng written statement and will also 

supply the order that has been passed to 

the applicant through the learned counsel 

for the applicant Mr.S.Dutta. 

Allowed, as prayed. Written statement 

to be filed within four weeks. 

V 	. 	 List the case on 7.2.2003 Tor order, 

Member 	 Chairman 

	

•bb 	
' 	V 

7.2.2003 	. Put up.  the matter an 6.3.2003 to 

	

V 	
V 	

enable the respondents to file written 

V 	

. 	 tatement. 	
V 

Member 	 Vice-Ckairrnan 
mb 

* 

V 

Vtlto 
V 	 V  

24.3.03 pteent : The Hon!ble Mr .TusticeDN. 
V 	

Chowdhuty, vice_Chairman 

The Hon ble mr S,]3jswas,ran. 
Member .  

Heard iw M.Cha'nda, learned counsel for 

the applicant and..r MrK.Maaudar, learned 
: 

	

	cotnsel for the respondents. Further four 

weeks time is allowed to file written 

$tatement 	 . 

V. 	
. 	 List on 28.4.03 for order. 

V  

V 
, 	 Member 	 - 	 V  Vice-Chairman 

pg 
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28.4.2003 	List the matter for hearing 
on 6.6.2003, 

:L OVO/(-fJPj 

- 	 —ee 
o 	 nb 

6.6.2003 

( 

J  

Vice-Chairman 

Present: The Hon'ble Mr.Justice D .  
N.Chowdhury,Vice-hairtnan 
The Hon'ble MrjLK. 
Upadhya4, Mener(A). 

Heard in part. List the case on 11. 
6.2003 for further hearing. 

I /---7 
mber 	 Vice-Cha irrnan 

F' 

. 19.6.2003 	Adjourned 	to 	enable 	the 
respondents 	to 	produce 	the 

connected record. List the case for 

• 	 hearing on 19.6.03. 

Member 	 Lce~-Cha~irma~n 
nkm 

19.62003 	I. M. Ghanda, learned counsel 

appearing on behalf of 	M.K. Mazunar, 

learned counsel for the respondents 
prayed for adjournment on personal ground 

of I. Mezumdar. f. Chanda, learned 

counsel also stated that the learned 
counsel for the KVS is yet to get holding 

the records. The case is accordingly 
Vicehairman 	adjourned. 

Put up again on 16.7.2003 for 

19 6. 

SInce the Bench is 
not cOntinuing, the matter 

- is re)aed from partheard. 

hearing. 

Member 
	

Vice -Chairman 

RA 
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F ,  
16.7.2003. Present : The Hon'bie Mr. JusticeD. 

N. Chowdhury, Vice-Chairman. 

The Hon'ble Mr. N.D. Dayal, 
Member (A). 

Prayer has been made on behalf of 

Mr. M.K. Mazumdar, learned counsel for 
the respondents for adjournment of the 

case. on personal ground. Prayer is 

allowed. 
List again on 28.7.2003 for 

hearing. 

Member 	 Vice-Chairman 

mb 

28.7,2003 	Prayer has been made by Mr. S.J)as, 
learned counsel on behalf of W. M.K. 

Mezuindar, learned standing counsel for 
KVS for adjournment of the case on 
personal ground. The case is accordingly, 
adjourned. List on 20.8.2003 for 
hearing. 

Me er 	 Vice-Chairman 
mb 
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CENTML ADMINISTRATIVE TRIBUN.L 
GUWAHTI BENCH 

O.A./No. 	L 359 of 2002 

DATE OF DECISION 

hri V.K. Yadav 
• 	C • C ••000 • • • • • • a S S • S • o ..d.. 0 d.o.e.... ..aö.*.a • • • 0 .PPLICANT(S) a 

S. Dutta 
FOR THE - 

APPLICAN(S). 

VERSUS- 

000005••• ..?•e. .•••• e6 ..••0-•4..... .RESPONDENT (s) 

Nr M.K. Mazumdar 
FOR THE 

RESPONDENT(S). 

fH HON'BLE MR. MR JUSTICE D.N. CHWODHURY, VICE-CHAIRMAN 

rijE HON'BLE 	MR 

i.: Whether Reporters of local papers may be allowed to see the 
judgmnt ? 

To be referred to the Reporter or not? 

Whethar their Lordships wish to see the fair copy of the 
Judgment ? 

ether the judgment is to be circulated to the other Benches 

Judgment delivered by Hon'ble Kmblw Vice-Chairman . 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.359 of 2002 

Date of decision: This the 31 	day of October 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.V. Prahaladan, Administrative Member 

Shri Vijay Kumar Yadav 
Physical Education Teacher (PET) 
Kendriya Vidyalaya, Lekhapani, 
Tinsukia, Assam 	 Applicant 
By Advocate Mr S. Dutta 

- versus - 

12 The Union of India, represented by the 
Secretary to the Government of India, 
Department of Education, 
New Delhi. 
The Commissioner 
Kendriya Vidyalaya Sangathan 
New Delhi. 
The Vice Chairman 
Kendriya Vidyalaya Sangathan 
New Delhi. 
The Joint Commissioner (Admn.) 
Kendriya Vidyalaya Sangathan 
New Delhi. 
The Assistant Commissdioner 
Kendriya Vidyalaya Sangathan 
Regional Office, 
Si 1 char. 
The Principal 
Kendriya Vidyalaya, Lekhapani 
Tinsukia, Assam 	 Respondents 

By Advocate Mr M.K. Mazumdar. 

OR D E R 

CHOWDHURY. J. (V.C.) 

The legality and validity of the order dated 

2/3.5.2002 passed by the Commissioner of Kendriya 

Vidyalaya Sangathan (KVS for short) is assailed in this 

O.A. in the following circumstances: 



At 
: 2 : 

The applicant at the relevant time was working as a 

Physical Education Teacher (PET for short) in the Kendriya 

Vidyalaya,Lekhapani. While serving as such the applicant 

vide notice dated 27.2.2002 was asked to submit his 

written reply as to why disciplinary action should not be 

initiated against him under Article 81 (b) of the 

Education Code for his misconduct with girl students. The 

notice indicated as to the receipt of written complaint 

from few girl students of Class VII, VIII and IX and their 

parents in respect of misbehaviour with those girl 

students by the applicant. The applicant submitted his 

reply denying and disputing his involvement. According to 

the applicant immediately after receipt of his reply the 

Principal of the Kendriya Vidyalaya summoned the applicant 

in his chamber and at his insistence Major Rohitesh Kumar, 

LOC 868 ATCOY interogated the applicant till about 10-45 

p.m. in late night alleging that the applicant was 

involved in misbehaviour with the girl students during the 

train journey from Luming to Tinsukia during September 

2002. The applicant denied his involvement. Major Rohitesh 

Kumar forcibly obtained his signature in some papers and 

allowed him to go. The applicant stated that similar round 

of interrogation was conducted by Major Rohitesh Kumar on 

16.3.2002 in presence of Shri. ET Arasu, Education Officer, 

KVS, RO, Silchar, Mrs L. Radharani, Principal, Ky, Imphal 

and Mrs S. Krishnamachari, PGT (Bio), KV, Duliajan and the 

applicant was forced to admit the alleged act of 

misbehaviour and let him off after obtaining his 

signature. By the impugned order dated 2/3.5.2002 the 

applicant was arbitrarily terminated from service and 

charge was taken over from him on 6.4.2002. The applicant 

assailed........ 
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assailed the legality and validity of the order of 

termination. 

2. 	The respondents submitted their written statement 

and denied and disputed the allegations. In the written 

statement the respondents asserted that in February 2002 a 

complaint was ledged before the Joint Commissioner on 

phone regarding misbehaviour of some staff of the Ky, 

Lekhapani with some girl students. The authority conducted 

a preliminary enquiry on 27.2.2002 and 2.3.2002 by a 

committee consisting of Shri N.P. Singh, PGT (Hindi), Ky, 

Lekhapani, Smt J.B. Gogoi, Music Teacher, Ky, Lekhapani 

and Smt S.G. Sood, PRT, Ky, Lekhapani. The committee 

examined several students of Class VII, VIII and IX. From 

amongst them, two students of Class VII and VIII 

complained that, the applicant sexually abused them when 

they were returning from the venue of the Regional Sports 

and Games Meet 2001 and after that in the Vidyalaya Sports 

Room. The committee member with the Principal and the 

Chairman's nominee also visited the house of Kum Bhuva 

Gurung of Class VII and Kum Sangeeta Gogoi of Class VIII 

and statements of the parents and guardians were also 

obtained. Thereafter, the Chairman on receipt of the 

report from the Principal Ky, Lekhapani ordered another 

inquiry by constituting a committee consisting of Major 

Rohitesh Kumar, Shri N.P. Singh and Smt S.G. Sood. The 

committee recorded the statements of the witnesses as well 

as the applicant and recommended for disciplinary action 

against the applicant. Considering the nature of the 

allegations a summary enquiry was conducted on 16 and 17 

March 2002 by the Assistant Commissioner, Regional Office, 

Silchar by deputing a team consisting of Shri E.T. Erasu, 

EO........ 
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EQ KVS, RO Silchar. SMt Radharani Devi, Principal, KV 

No.l, Imphal and Smt Shuba Krishnamachar, PGT (Bio), Ky, 

Duliajan. The committee after detailed enquiry submitted 

its report on 19.3.2002 and found the applicant guilty of 

sexual abuse. The materials were placed before the 

competent authority and on perusal of the materials on 

record the competent authority passed the order dated 

3.5.2002 terminating the service of the applicant. The 

applicant thereafter preferred an appeal and the Appellate 

Authority by its order dated 6.11.2002 after hearing the 

applicant rejected the appeal. 

3. 	We have heard Mr S. Dutta, learned counsel for the 

applicant at length and also perused the records. The 

materials on record unerrilngly established the guilt of 

the applicant. The learned counsel for the applicant 

strenuously urged that the applicant was den.ied with a 

fair enquiry and the applicant was roped in in a malicious 

manner. The learned counsel submitted that the respondent 

authority though vested with the discretion to terminate 

or remove an employee the said discretion ought to have 

been exercised justly, reasonably and fairly. The learned 

counsel, referring to Article 81(b) of the Education Code 

contended that the rule conferred upon the authority to 

exercise power lawfully and reasonably and dispensing of 

enquiry was not to be lightly made. The learned counsel 

also submitted that the condition precedent for exercise 

of pwoer under Article 81(b) since absent it was unlawful 

on the part of the respondents for resorting to the said 
/ 

Article and terminate the service of the applicant in an 

illegal fashion. Before addressing the question we must 

make it clear that the vires of Article 81(b) is not in 

question......... 
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question. Article 81(b) reads as under: 

11 81 (b) 	 .employee 
found :guilt 	., of immoral- behaviOur: towards 
students. 

Whereever the Commissioner is satisfied after such 
a summary enquiry as he deems proper and 
practicable in the circumstances of the case that 
any member of the Kendriya Vidyalaya is prima facie 
guilty of moral turpitude involving sexual offence 
or exhibition of immoral sexual behaviour towards 
any student, he can terminate the services of that 
employee by giving him one monthts  or three months' 
pay and allowances accordingly as the guilty 
employee is temporary or p.ermanent in the services 
of the Sangthan. In such cases procedure prescribed 
for holding enquiry for imposition major penalty in 
accordance with CCS (CCA) Rules, 1965 as applicable 
to the employees of the Kendriya Vidyalaya Sangthan 
shall be dispensed with provided that the 
Commissioner is of opinion that it is not expedient 
to hold regular enquiry on account of serious 
embarrasshment to the student or his guardians or 
such other practical diffculties. The Commissioner 
shall record in writings the reasons under which it 
is not reasonable practicable to hold such enquiry 
and he shall keep the Chairman of the Sangthan 
informed of the circumstances leading to such 
termination of services." 

4. 	The above provision has armed the authority to 

exercise the power when the pre-condit ions mentioned 

therein are satisfied. It conferred the power on the 

authority to dispense the procedure prescribed for holding 

enquiry in imposing major penalty in accordance with CCS 

(cCA) Rules, where the competent authority, namely the 

Commissioner is satisfied thatit :n t_ex e ty to 

hold a regular enquiry on account of the serious 

embarrassment to the students .......guardians .......... 

such other practical difficulties. In such cases the 

Commissioner is to record in writing the reasons under 

which he finds it not reasonable to hold such enquiry. The 

' Cómmissioner is authorised to exercise the power after a 

summary enquiry as he deems proper and practicable in the 

circumstances of the case and on arriving at a finding in 

such a summary enquiry that the member of the Vidyalaya is 

prima 
S 
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prima facie guilty of moral turpitude involving sexual 

offence or exhibition of immoral sexual behaviour towards 

the students. The satisfaction is that of the 

Commissioner. 

In the case in hand, the applicant was intimated by 

notice dated 27.2.2002 as to receipt of the written 

complaint from few girl students and their parents in 

respect of misbehaviour with those girl students. The 

i .iapplicant was also asked to submit his reply as to why 

disciplinary action should not be initiated against him 

under Article 81(b) of the Education Code. 

 Mr S. Dutta, the learned counsel for the applicant, 

Hubniitted that the applicant was not provided with any 

ppportunity to explain his case in a reasonable manner. We 

ave already indicated the extent and contents of the 

rovisions of Article 81. Article. 81(b) does not envisage 

	

full dressed enquiry. the record 	of the proceedings 

hich were placed before us clearly indicate that the 

enquiry was conducted in at least three stages. The 

pplicant was also associated with the enquiry. On perusal 

of the materials including the statement of the girl 

tudents, it cannot be said that there was no material 

before the Commissioner to reach at the satisfaction. We 

r not an appellate authority. As alluded, Article 81(b) 

an -exception devised to protect and preserve the 

ndesty and privacy of girltudents and also to ensure to 

sfeguard their interests from the harassment and unwanted 

ecposure in a full dressed enquiry. From perusal of the 

fct situation it, therefore, cannot be said that it was 

arbitrary on the part of the Commissioner to reach 

the conclusion not to conduct a full fledged enquiry under 

the rules. On perusal of the materials we are satisfied 

that ....... 
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that the CoThmissioner, respondent No.2, took a right 

decision not to conduct any enquiry and thereby 

endangering/jeopardising the decency, dignity as well as 

privacy of the girl students. As indicated in the rule 

there was also no requirement to provide a full dressed 

enquiry as argued by Mr S. Dutta. When the requirement 

of Article 81(b) was fulfilled there was no legal 

necessity for holding a full-fledged enquiry on the face 

of the materials on record. Mr S. Dutta further submitted 

that by notice dated 27.2.2002 the applicant was already 

imposed a minor punishment as envisaged under Rule 16of 

CCs(CCA) Rules, therefore there was no scope for 

exercising the power under Article 81(b) of the Code. The 

aoresaid argument does not hold water. The notice dated 

27.2.2002 was only a notice asking the applicnat to submit 

his written reply as to why disciplinary action was not to 

be initiated against him under Article 81(b) of the Code 

for the alleged misconduct. The said notice cannot be said 

to be an order imposing a minor penalty under Rule 16. Mr 

S. Dutta also submitted that the applicant was denied 

justice and fa.ir  play. 

7. 	Mr M.K. 	Mazumdar, 	learned counsel 	for the 

respondents seriously opposed the application and fairly 

placed before us the records. On perusal of the records we 

do not find any injustice done to the applicant. The 

applicant was implicated by the students in all the three 

enquiries. The nature of the materials revealed from the 

records clearly revealed that the applicant was prima 

facie guilty of moral turpitude involving sexual offence/ 

exhibition of sexual misbehaviour towards students. The 

conduct exhibited by the applicant seemingly was an act of 

immoral sexual behaviour towards the girl students. No 

illegality.......... 
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illegality or infirmity is discernible calling for 

interference under Section 19 of the Administrative 

Tribunals Act, 1985. 

The application is accordingly dismissed. There 

shall, however, be no order as to costs. 

C)V-kcLk 
K. V. PRAHALADAN 	 D. N. CHOWDHURY 

ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

n km 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application Under Section 19 of the Administrative Tribunals Act; 1985) 

O.A.No. 	 12002 

BETWEEN 

Sn Vijay Kumar Yadav 

Son of late Babulal Yadav 

Physical Education Teacher (PET) 

Kcndiiya Vidyalaya, Lckhapani. 

District Tinsulcia, Asam. PIN - 786180 

11 

•Applicant 

The Union of India, 

Represented by the Secretary to the Government of India, 

Department of Education, New Delhi. 

The Commissioner, 

Ketidriya Vidyiaya Sangathan 

18 Institutional Area, Shaheed Jeet Singh Marg, 

NewDelhi-110016 

The Vice Chairman 

Kendriya Vidylaya Sangathan 

18 Institutional Area, Shahheed Jeet Singh Marg, 

New Dethi-110016 

The Joint Commissioner (Admn.) 

Kendriya Vidylaya Sangathan 

18 Institutional Area, Sliaheed Jeet Singli Marg, 

New Dethi-110016 

t-' 

I, 



The Assistant Commissioner 

Kendriya Vidylaya Sangathan 

Regional Office, Hospital Road. 

Silchar - 788005 

The Principal 

Kendriya Vidyalaya, Lekhapani 

Tinsukia, Assam. 

Respondents 

DETAILS OF THE APPLICATION 

Particulars of order(s) against which this aDDlication is made. 

This application is made against the order,  issued 

under no. F. 10-7/2002KVS[VIGJ dated 02,103.05.02 by 

the respondent rio, 2 terminating the service of the 

applicant with immediate effect. 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of this 

application is well L)ith1n the iurisdiction of this 

Honble Tribunal, 

Limitation. 

The applicant further deó.lare that this application is-

filed ithin the limitation prescribed under section-21 

of the Administrative Tribunals Act, 1965. 

Facts of the Case. 

41 That the applicant is a citizen of India and as such he 

is entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

:1:rdia - 
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/ 4..2 That the applicant is a Graduate in Arts and Master in 
I 

physical Education. He initially 5oined under the 

serv:ices of the respondents as Physical Education 

Teacher (for short, PET) with effect from January 2nd, 

1.999 and resumed his duties at Kendri:ya Vidyalaya (for 

short KY) , Lekhapan I 

4.3 That since his appointment under the respondents, the 

applicant has been rendering his services with all 

sincerity, devotion, without any blemish and there has 

been nothing adverse against him. 

4.4 	That on Septmher 6th 	2001, the 	applicant went to 	KY, 

Masirnpur 	as 	an Escort 	to the 	Boys 	Team 	of 	Ky.. 

Lekhapani who went there to participate in the Regiona] 

Sports Meet 	which was held at 	Panchqram.. Be 	mentioned 

that 	the Girls' 	Team of 	KY, Lekhapani 	was escorted by 

Smti, 	Jula 	Borah Goqoi 	(Music Teacher, 	Ky Lekhapani). 

The respective teams participated in the Sports Meet 

and returned to Tinsukia by September 11th 2001. 

45 That suddenly on 2802..02, the respondent no.. 6, served 

a memorandum bearing no F - PF/VKY/KVL/2002-02/996 dated 

27..02..02 upon the applicant alleging, misbehaviour on 

his part towards few girl students. By the said 

membrandum, the applicant was strongly warned for his 

alleged misbehaviour towards girl students while 

discharging his routine duties in the Vidyalaya. The 

applicant was asked by the said memorandum to submit 

written reply as to why, disciplinary action would not 

vp 

)c 	rt91 I 
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be I. n it iated against him The said mc'morandum though 

mentioned about complaints from girl students it did 

not accompany either of si.,.ich complaints. 

A copy of 'the said memorandum dated 27 02.02 is 

annexec:i her"eith as Annexu re - 1 . 	 - 

4.6 That the applicant i,55 an rprised to receive the said 

memo ran dun'i The said memo ran du ii did ri a .i 't: her contain any 

specific allegation nor did it men tion the alleged 

Iii 1 Sb9 hay ion r The as i d memo ran du hi w as vaqu a an d it uas 

issued on 1 y to harass him Hoi.ieve r • i rnmed I, ate 1 y on 

receipt of the Same • he submitted a. wr I tt.en reply on 

28.02,02 to the Respondent no. 6. 

A copy of the said reply dated 28 V.02 0: 	is ' annexed 

herewith as Annexure - 2. 

47 That surpris:ingly on the same day, immediately after 

r'Ece1h)t of the reply. the Re:spo dent no. 6 sutiimoned the 

app IL [cant In his chambnr and at his ins tarice ,, one Ma,j or 

Rohtash (0/C 886 AT Coy who is the husband of Mrs 
---- 

Ounj sri Kuiriar,  ,, PRI 	a contractual teacher of ther 

Vidyal&ya) interrogated, the app 11 CSfl t. '1 rom about 10.45 

p1 t:i. 1 :i late n I ght: and all aged h .i m to have, m i she ha.'ed 

with the girl students dur:ing t:heir Train Journey from 

Lu md in g to Tin su k I a du ring September :2001. Cu t SInce 

the a ppi [can't &ni lad Of having comrni't.td any such 

misbehaviour as al 1,ecied the said Ma.1 or Rohtash 

tor'cef u 1 ly obtained his siqnat4j rca on some paper's and 

let h I m go 
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46 That this was followed by another similar rolAnd of 

.Lnterroqat;ion by said Ma,lor Pohtash on 	 in 

:.reserice of sri Er Arasu, Education Off icer 	KVS P0 

Siichar • Mn: A. Pad ararii 	Principal, K! Imphal and 

Mrs. ;. Kr is1 namachari , (ii (E3io ) KV Dul i.aan and like 

the earlier -  occasion, this time .toc., the applicant; was 

forced to admi 1: the al l€:qed act of mibehavi our and he 

was let; off r.. f tar takinq his sicjnatu res on some paper - s 

/9 That in the mean time on 0203,02, the kespondent; rio, 6 

issued a rnemor- a.ndum to Smti JIJ Ia Borah Oogoi who 

escorted the Di r is Team du r in q  September-  2001 to the 

Neql one 1. Spor 1:s Meet .. By the said memoran dum t he 

Principal sOught an ax p  lanat:i. on I rom Srnti i;Oqo 1 On the 

issue whereupon the latter submit;tad her reply st;ating, 

inter ella, that she was viçilan L enough during the 

on may not;hinq un toward happened du r ing the said 

copy of I; he. said r - ep I y na t;ed 04 03 02 is ann axed 

hsrewi th as Annexure - 3 

410 That 	surprisingly thereafter 	on 	0604.02, 	the 

respondent no. 	6 	issued an 	o rdr.: r - 	to 	t: he 	applicant 	and 

forced 	him to 	hand over- 	the 	charge 	of 	the 	Physical 

Ed'.A caLl. on Dc par tmen t t;c' one 	Sri 	MC 	(;qa rwaI, 	1RT. 	The 

applicant fell, 	a. 	vict:i iii of the circumstances and had to 

hand over t he charge as ordered to him 
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i copy of the cc rt it I cte dated 06 06 02 I esu ed by 

the respondent no. 6 is annexed hereiit.h as 

Annexure - 4 

411 That soon after the handing over of charge by him, the 

respondent no. 	2 issued the impugned order of 

term:Lnation on 02/03 . 05 .02 and thereby ter mine ted him 

1 rom service '.'ith immediate effect. 

copy of the impugned order o I term in at .i on dated 

02/03 05 02 is annexed here' .i th as Annexu ire - 5 

412 That 	applicant state...that 	the 	impugned 	order 	of 

termination 	was passed 	gui te 	a rb it ra r:i 1 y 	di ereqar di rig 

all 	canons 	of ia'' 	The 	ent:tre 	exerc1se 	undertaken 

against him by the respondents was vi tie ted due to non 

compliance 	of the 	established 	princ:ipios 	of 	law. 	He, 

the ref crc, 	having no 	alternative, 	submitted 	a 	detailed 

epresentat'ion to the respondent no. 	3 on 	16.05 0$ and 

prayed for 	re-cons:i. deration of the order of 	termination 

a n d 	for 	his. reinstatement 	in 	ser'..ice 	with 	alL 1 

consequential 	henef its. 	But 	till date nothing 	has been 

done.. 

i 	\/ of the representation dated 16.05.0:2 is 

annexed hereith as Annexure 	6. 

4,13 That the applicant has no alternative, but to approach 

this Hon 'ble Tribunal for his redress. The remedy 

souqhtfo rini ,th:is application, If qrart.:ed, vill be 

. ust ., adequate and c;omplete 

- 	
Nj 	OtQfr 
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4.14 That t;hi-s app.1 icati. rn is made bone f ide an(-a' f or the 

cause of :i ustice 

5. 	Grounds for relief(s) with legal provisions. 

.5.1 	For 	that, 	the impugned order 	of 	term:ination is 	bad 	in 

end 	l:i able to be set aslC:ie 

2 	For, 	that:, 	the respondan ta 	have acted 	in a 	most 

arbitrary 	and unfair manner 	',;hich has 	rendered the 

int:ira. 	action against: 	t.:he 	applicant: illegal and Hiable 

to be declared without jurisdiction. 

5 3 For that:, the respon den ts have given a comp late 0 bye 

to the established principles of service jur ispruderice. 

/ and have mar: han I cal 1 passed 1: he impugned order ci 

termination and therefore the same is liable to be set 

as i d.e and quashed 

5 4 Fo r that • the arninc: issued by t: iO r eSpc:'n den t nO 6 on 

27 02 . 02 though i thou t. any basis \I35ii5lf a minor 

:)riihmfient u:ler . Ri.ile 16 of the CCS (CC) R'..iles, 196% 

and hen ce. i rnpos it ion of the highest pun ishmei ....it 

thereafter amou nV to pu L t I iqthe applicant to double 

eopardy 

5 	.5 	For that:, 	the act I on of 	the 	respondents in compe Ii. ing 

the applicant: to 	hand 	oar 	t.:he 	charge is itself 	an 

instance of 	their oblique 	motive which has culminated 

passing 	of the 	impugned 	order 	and therefore the 

impugned order,  is liable to be set aside and quashad 

3c 



2 

5.6 For that 	the respondent rio 	:2 has prima facie 

acted/passed the impugned order on the basIs of a 

Summer y In qu i ni Report: su brni tted by the respondent no 

5 behind the back of the app]. bent and has not given 

the app]. loan t any opportunity to explain his case and 

as such the impugned cder:i...if fare from non-compliance 

of the due process of :laA 

5.7 For that., the enti r a exercise of the respondents 

against the appl icant; has been vi tie ted due to undue 

in I luence of Mai or Rohtash who isno body in the 

affairs of the Vidyelaya 

5.8 For that: in any viei,j of the rna:t:t.er, the impugned order 

is arbitrary, without jurisdiction and therefore liable 

to be set aside, 

Details of remedies exhausted. 

That the app]. lean t eta Lee that he has exhausted all the 

remedies a,vailable to him an.::t there is no other 	VO 
alternative and efficacious remedy than to file this. 

app]. :ica.t ion 

Matters not previously filed or pending with any other Court. 

The applicant fu rther declares •t:hat he had not 

previously filed any application tJrit Petition or $uit 

before any. Court or any other authority or any other 

dench of the I riburial reardinq the sub,j act matter of 

this application nor any such app]. ication tnit 

Pa Li Uon or Su it is pending before any of them. 

\ 
 1 

	 kr 
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8. 	ReIief(s sought for: 

Un de r 1: he f actc and ci r-cu me tan 0:55 $ ta ted ibc''.e , t he 

appi i.nt humbi y prays. that Your Lordehips be pleased 

to admit this appi ic's tion • call for the r ec.ords of the 

case and 1 so. us notIce to L. he respon den Ice to show cause 

as to why thO relief Cs) sought for in this appi .ica.tion 

shal I not be granted and on peruss.l of, the records and 

after hea ri rig the pa. rtc Ice on the cause or causes that 

may he shori , be p1eaed to gran t the fol lowing 

relief (a) 

8.1 	That the 	impugned order 	of termination 	from 	sen 

( dated O2/0 .05 02 (Annexu r - e 5) 	be 	se. L 	as ide 	and 

::iva: hed 

8.2 That the respondents be directed, to reinstate the 

applicant in service with all consequeni Lia I service 

benefits 

8.3 Costa of the application 

$,4 Any Other relief (a) to which the applica ntis entitled 

as the Hon his Trihunal may deem f I L and proper. 

Interim order prayed for: 

The app]. :icant though does not pray for any interim 

n-el 1sf in this application, he prays for an early 

hearing of the appl ice Lion. 

 

Thin appl 'i cation is f:iled throuqh Advocates 

\j 
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VERIFICATION 

I, Sri Vijay Kurnar Yadav, 3/0 Late Babulal Yadav, aged about 31 years, 

resident of Lekhapani, in the District of Tinsukia., Assam, do hereby verily that the 

statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those 

made in Paraaph 5 are true to my legal advice and I have, not suppressed any material 

fact. 

And I sign this verification on this the R.day of _ 	, 2002. 

t0b0 
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Annexure - 1 
KEINJJRIYA \J1)YALAYA 

LEKHAPANI-786 180, Silehar Region Assam) 
Ref. No. 	 Date_________ 

F.PFI\TKY/KVJJ2001-02/996 	 Date: 27.2.2002 

MEMORANDUM 

With reference to the written complaint received by the undersigned from few girl \ student of class VIIiVIIITiIX and their parents in r/o misbehaviour with those girl students 
by Sh Vijay K:tmat Yadav, PET, of this vidyalaya, 

he is hereby strongly warned for exhibiting a doubtful character/guilty of immoral 
behaviour towards girl student while discharging his routine duties in the 
vidyalava. 

He is asked to submit a written reply, before 1.40 PM on 28-2-2002, stating why 
disciplinaty action should not be initiated against him under article 81(b) of the 
Education Code for his misconduct with girl students. 	 - 

To 
Sh Vijay Kumar Yadav, 
PET, 
Ky, Lekhapani 

Copy to: 
The Chainnan, VMC, KV, Lekhapani 
The AC, KVS (SR), Silchar 
Personal File 

Sd/-illegible 
Principal 

Kendriya Vidyalaya 
Lekhapani-7861 80 

PRINCIPAL 

'\j 	~__~"OAOOIJ015L 
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Annexure - 2 

To, 
The Principal 
Kendriya Vidyalaya, Lekhapani. 
Assam. PIN - 786180 

Sub: - Memorandum No. F.PF/VKY/KVL/2002-02/996 dated 27.02.02 

Sir, 
I, Vijay Kumar Yadav, PET - KV Lékhapani is to say the fbllowing few lines to your 

kind information and consideration. 

I treat accept all the students of this Vidalaya as my brother, sister, son and 

daughter. I have done my duty sincerely without any misbehaviour with any of 

the girl students of this Vidyalaya. In spite, I have been charged with 

iiiisbehaviour with the girl students. 

Being the only PET of this Vidyalaya, having good intention and benefit for the 

students, I trained the children to represent in the regional meet. Some of them 

have bagged medals also. 

Finally I would like to beg your good self that I have not committed any sin or 

misbehaviour which may spoil my reputation or that of the Vidyalaya. With 

confidence I state that the charges made against me are baseless and 110 truth in 

this. 

Thanking Ydu, 

Yours faithfully 

Sd,- V. K. Yadav 

PET, KV Lekhapani. 

Received one copy 

Sd!- Illegible, UDC 

28.02.02 

IV 
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Annexure-3 

-To, 

The Principal 
Ky Lekhapani 
Tins ukia, Assam 

Respected Sir, 

As per your memorandum dated 23/02 FPFIJBGIKVIJ2001-2002, I would like to bring 

the following few points to your kind information that we did not have any reservation on 

the train while returning back from Lumding to Tinsukia with the girl students. 

After requesting the T. T. we were adjusted on the same coach but on the different seats. 

5 (five) girls were sitting with mc while the other three were in the adjoining coupe along 

with the other passengers. 

I was sitting in such a seat that from where I could see and control all of them. We were 

allottd indiidual berth as when the passengers vacated on the way. 

I was keeping a constant watch on the students, nevertheless, I had to go to the toilet. 

Throughout my duty, I was with them and neither such thing has happened not it has 

been reported to me by any girl student till now or by their parents till 27.02.02. 

I am very much surprised and shocked to hear such an allegation all of sudden after 6 

(six) months. 

I was carrying out of my duty sincerely. If they had any problems they should have 

reported me immediately -  that I would have reported the same to the Principal 

immediately. S  

So in reply to this memorandum I would say that to my knowledge no such incident has 

happened during my escorting duty to the Regional Sports Meet 2001-02 held in 

Panchgnm, Silchar. 

Thanking You, 

Dated 4/3/2002 
	

Yours faithfully 
- 	

S 	 Sd!- Mn. 3. B. Gogoi 
Music Tr. KV Lekhapani 

QA,Q- 



Annexure - 4 

KENDRIYA VIDYALAYA 
LEKHAPANL 

Dist. Tinsukia (Assam) 
PIN -786180 

Ref. No. C-13IKVL/2002-031 	 Date: 06.6.260 

CERTIFICATE 

Certified that as per the office order dated 6.4.2002, page no 14 of the 
/ 	 - 

order book, Sh V.K. Yadav, the then PET handed over the charge of "Physical Education 

Department" to Sli. M.C. Agrawal, PRT. 

Sd!- illegible 

The Principal 
Kendriya Vidyalaya 
Lekhapani - 786180 

\iç C 	 JC&C 
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KENDRIYA VIIDYALAYA SANGATF{AN 
[VIGfLANCE] 

18, INSTITUTIONAL AREA 
SHAHEED JEET SINGHMARG 

NEWDELHE-110016 
F. 10-7/2002-K VS[VIG] 	 L 

ORDER 

Annexure - 5 

DATED: 02/03.05.02 

WHEREAS Sh V. K. Yadav, PET, Kendriya Vidyalaya Lekhapani is guilty of immoral conduct 
towards girl students of the Vidyalaya, viz Bhuva Gurung and Sangetha Gogoi of classes VII & 
VIII respectively during their train journey from Lumding to Tinsukia in September 2001. 

WHEREAS, the undersigned is satisfied with the Summary Inquiry Report submitted by the 
Assistant Commissioner, Regional Office, Silchar, statements of the victim girl students and other 
students of the Vidyalaya, statement of the parents of these students and the statement of the 
teachers and the Principal of the Vidyalaya, that the said Sh V. K. Yadav, PET is guilty of Moral 
Turpitude involving sexual offence and exhibition of immoral sexual behaviour towards these girl 
students of Kendriya Vidyalaya, Lekhapani. 

AND WHEREAS, the undersigned is further satisfied that the procedure of Central Civil Services 
(Classification, Control & Appeal) Rules, 1965, to hold regular inquiry is not expedient. in this 
case, as the same may causc serious embarrassment to the said student and their parents. 

The evidence on record establishes the guilt of the aforesaid Sh V. K. Yadav, PET and hence his 
continuance in a co-educational institution like Kendriya Vidyalayas is prejudicial to the interest 
of the students and the. Vidyalaya. 

NOW THEREFORE,, the undersigned, in the capacity of the Commissioner, KVS in exercise of 
the powers under Article 81(b) of the Education Code for Kendriya Vidyalayas, hereby 
terminates the service of the aforesaid Sh V. K. Yadav, PET with immediate effect. 

Sh V. K. Yadav, PET shall be paid Pay & Allowances for one or three monthsas the case may be, 
as admissible under the rules. 

Sd!- Illegible 
02.05.2002 

(H.M. Cairae) 
Commissioner 

DISTRIBUTION: 

Sh V. K. Yadav, PET, Kendriya Vidyalaya, Lekhapani 

The Principal, Kendriya Vidyalaya, Lekhapani with the direction that the Pay & 
Allowances of Sh V. K. Yadav, PET, in lieu of notice period is to he regulated in terms of 
Article 81 (b)of Education Code for KVS. 

The Assistant Commissioner, KVS, Regional Office, Silchar. 

Guard File. 

.L 	. 
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Annexure - 6 
The Vice Chaimian 
Kendriya Vidyaiaya .Sangathan, 
Additional Secretary, Department of Education 
Ministry of Human Resource Development 
Shatry Rhawan, New Delhi. Date: 16.05.02 

Subject: 	Prayer for reconsideration of Order dated 02103.05.02 passed by the 
Coznnissioncr, KVS terminating my services with immediate effect. 

Respected Sir,. 

:i: have the hon cu r 1:0 si::ate that by the aboc,ie mentioned order 

bearing no, F1&7/2002KVS (VIG), I have been terminated from service 

on the ailejed ground of misbehaviour/immoral conduct towards girl 

studen t:s of the V idya  iaya. 

.1:n t:hja con te::<t I beg to say that: on 23..02.021r ecei. ved a 

Mernorandu mi hear ing No. F. pr/vK'(/KvL/2oo:o02/996 dated 27 02.02 f r'om the 

Respondent no, 6 alleging misconduct on my part towards few girl 

stu den La of elassVII /V 11.1/ 1X .. By I: ha said meno ran duni , .1 was a iso 

strong ly warned for my all. aged rn.i sccidu Ct etc. arid "as u rther di rac Led 

to s'.ihmIt my reply 'thereto before 1.40 PM on 28.02.02, sLating 

discip 1 .me 	action .s hou Id not be in 11:1 ated agaii ist me under article 

si':: b) of the E:du cation Coda 

It is worth mentioning that the said marmiorandum did neither 

con tel n any sped f Ic all age Lion of misconduct a]. leqed Lo have been 

committed by Tie nor did. it: contain the name of the studeri ta against whom 

such miscon duct was done. I he said memorandum was vague and it was 

:i ssu ad on]. y to harass me. 

Howeva n' .1 aijbrn 1. tted my rsply thereto as di rected and ar itic .ipe.ted 

a posi Live act.i on 	But su rp ria irigly., at the instance of the Respondent 

no, 	6, on a Ma:o  r Rohatash , C/C 868 AT Coy (who is also husband of Mrs 

Gun.5an kumar • Contract'..Aal Teacher. PRI) 	ir t:err ogated me on 20,2.2002 	at 

about 10.45 P.M. ti 11 late night in the Vidyalaya Campus and torneful:iy 

got my signatu r'a in some papers t:he contents whoreof were not made known 

to me  
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This was fol lo'ed by ano t:her s imi. icr round of in Lerr'ogation 

conducted by the so Id Ma.. or Ro htcsh on 16. 03 021n presen cc. of the 

1:duca ton Off bar El 
	rasu ,, Mrs.. L Ra.dharcn I , Principal KY . imphal and 

Mrs S. •K ne hna POT (510) . KY • Lu 1 Iaj an in the said second round of 

:internogatlon I was also forced to admi I: te mieco i duct. of rnst:ehaviour 
/ 

to'A'ars the girl studon te of the school and 1. ke the earlier occasion 

my signa tu rae were forcefu I ly taken on sorrie papers 

That sn rp ri s In 1 y t i - ea I tar • the order dated 02/03. 05. 02 was 

issued 'by the Commissioner 	terminating me from service on the ground of 

exhibiting misbehaviour/immoral conduct towards girl students of the 

Vidyalayc during their train journey, from Lumding to Tinsukia in 

September 2001- It Is categorical stated that no such mniscon duct was 

ever committed by ma.. 	D'... ring the said .5 ournay the 01 ni students were 

under the guidance. of Smti 	Ju la Bore Giogoi. ,, Mi..jsic Teacher of 	the 

Vidya;1aya who was the In char -ge of the Oir I s iecm 	And no r epor L of 

miscon duct o r m isb a ha v jo r by me was aver lodged aqa I net me by the said 

:in'charge of the Girl 's teai 	It is stated that authorities have made 

out a basel ass and concocted story aainst me a...:d the en t.i re exarcie 

have been under taken in a clandestine mann en being regard less of the 

relevant rules of law and the order of termination has been passed in a 

most arbit;r any manner. It may not be out of place to man tion that 

identical Memorandum was also issued in respect of thr cc other employees 

of - the Vi dya layc.  including two peone and one t.ea.cF ci' (PR 1) and in the 

similar manna-....they have also been term:inated from service without 

conducting any regular- enquiry as contemplated under the law. The harsh 

punishment of termination of service has been inflicted upon me in a 

most mac hani ccl. manner  

In this conte,.. -t. I may also add that ori an ear liar occasion I was 

r'uthies .;l.y bee ...ar, up by the crmy Personnel di  my mere fault that I had 

coma out to rescue -my eanlier Pnincip¼al who was being roughed up by the 

Armr,y Personrie 1 It sea-mmis that the fipmy Personnel have now taken the 

reven<.e on me acti rig in con ri ivance w i t;h the P nin c.ipai of the School. 

\, 
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.i: WOULd., t reure ,, fer'veii tiy appeal. Lo /Ot ! to k.rid1y,  ooneider the 

f acts and Ci. rCij nist;,ncss at the CB.5O iU d nevoke the order of terminatior; 

and reinstate me in service with all service benefIts. 

And forthis act. 3,. shall remiin ever qratetul to 'on 

Yours faithfully, 

Enclo : As stated above,. 

(VIJAY KUMAR YADAV) 
Physical Education Teacher, 

Kendriya Vidyalaya, Lekhapani, 
Tinsukia, Assam. 
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IN T STRATIE TRIBUNAL 
t 	 \ 

GUWAHATI BENCH 

H 
O.A. NO. 359/2002 

- 	

4%) 

Sri Vijay Kumar Yadav 

Applicant 
- Versus - 

Union of India & Ors. 

Respondent. 

IN THE MATTER OF : 

Written statement on behalf 

of respondents. 

-AND- 

IN THE MATTER OF 

Or.er passed in Misc Petition 

Io. 164/2002 dated 29/11/02 

-AND- 

IN THE MATTER OF : 

Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Regional Office, Hospital Road, 

Silchar - 78005. 

.•.• Deponent. 

The humble written statement 

of the Respondents are as follows :- 

1) 	That the Respondent states that, in 

the Original Application he has been made a party 
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Respondent and copy of the same has been served 

upon him. The Respondent has gone through the 

contents of the petition and have understood the 

same and he is competent to file the written 

statement on behalf of him and for others, they 

being the official Respondents. 

 

That the Respondents states that, the 

statement and averments made in the Original 

Application are totally denied. The statements 

which are not borne out of record are denied. 

The Respondents further states that the statements 

which are not .specifically admitted may be deemed 

to be denied, 

That Respondents states that, before 

controverting the statements and averments. made 

in the above application, the Respondents craves 

leave of this Hon' ble Tribunal to submit the 

following facts of the case in brief for appreciation. 

FACTS OF THE CASE : 

3 .(i) 	Shri V.K. Yadav, PET was working at 

Kendriya Vidyalaya, Lekhapani since 2.1.1999. 

/ In February, 2002 a complaint was lodged with the 

Joint Commissioner (AJ on phohe regarding 
misbehaviour of some male staff of Kendriya Vidyalaya.,. 

Lekhapani with some girl students. 

3.(2) 	The Princplal, Kendriya Vidyalaya 

Lekhapani was directed to conduct a preliminary 

contd.. . .p/3. 
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inquiry and the same was conducted on 27.2.2002 

and 2.3.2002 by a committee consisting of the 

following members. 

a. Shri N.P. Singh, PGT (Mmdi),_Kendriya Vidyalaya, 

Lekhap ani. 	- 	 - 

7
/ b. Smt. J.B. Gogoi, Music Teacher, Kendriya 

VIdyalaya, Lekhapani. 

c. Smt. S.G. Sood, PRT, Kendriya Vidyalaya, 
7 	Lekhapani. 

The committee called several students 

of Class VII, VIII and IX to enquire whether they 

had any problems with any male staff of the Vidyalaya. 

Kum. Bhuva Gurung of Class Viiand Sangeet Gogoi 

of Class V.tII complained that Shri Vijay Kumar 

Yadav, PET had 'physically assulted' them when 

they were x .ux±± returning from the venue of the 

Regional Sports and Games Meet 2001 and after that 

in Vidyalaya Sports Room. The Committee member 

with the Principal and the Chairman'sNominee also.. 

visited the house of KumBhuva Gurung of Class VII 

and Kum. Sangeeta Gogoi of Class VIII and state-

ments of the parents and guardians were also 

recorded. The Committee concluded that the act 

of,  Shri Vijay Kumar Yadav, PET towards girl students 

was "an act of sexual offence and misbehaviour 

with the girl students. 

3.'(3) 	The Chairman V, on receipt of the report 

1 	 from the Principal. K.V. Lekhapani ordered another 

contd... .p/40 
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inquiry into the allegations made against the 

teachers by constituting a committee consisting 

of the following members :- 

a. Major Rohitash Kumar, LOC 863 ATCOY. 

b.1 Shri N.P. Singh, PGT (Hindi), 1W, Lekhapani. 

c. Smt. S.G. Sood, PRT, 1W, Lekhapani. 

After inquiry from the students Kum. 

Sangeeta Gogoi (Class VII), Bhuva Gurung of 

Class VII and from their mother/guardian, the 

Committee came to the conclusion that Shri V.K. 

Yadav had tvictimizedS Kurn. Bhuva Gurung of Class - 

VII • His misconduct was intentional, planned and 

demeaning. The committee also recorded the state-

ment of Shri Yadav. The Committee recommended 

disciplinary action against the effing employee. 

In view of the serious nature of allegation 

i.e. molestation of girl students by staff, a 

summary inquiry was conducted on 1 6th and 17th 

March, 2002 by Assistant Commissioner, Regional 

Office, Silchar by deputing a team consisting of 

the bm following officers :- 

Shri E.T. Erasu, EO, KVS (Re Siichar). 

Smt.• Radharani Devi, Principal, 1W No. 1, 
Imphal. 

Smt. Suhba Krishnamachar, PGT (Bio)k, 

Ky, l3uliajan. 

The Committee after detailed inquiry 

submitted its report on 19.3.2002 including 

that Shri V.K. Yadav, PET made advances and 

contd.. . .p/5. 



unwelcome physical contact of a sexual nature 

with girl students amounting to sexual harassment. 

On the basis of these reports and other 

material on record, the Commissioner, KVS came 

to the conclusion that Shri V.K. Yadav was 

prima-f'acie guilty of tmzp immoral conduct. 

Since it was not expedient to hold regular 

inquiry in the case as the same was likely to 

cause serious embarrassment to the stu:Ients and 

their parents, he dispensed with the same and in 

exercise of the powers under Article 81 (b) of 

the Education Code for KVs, by his order dated 

3.5 • 02 terminated the services of Shri V.K. YAdav. 

Aggrieved by the termination order, 

Shri V.K. Yadav, PET filed an appeal to the Vice-

Chairperson, KVS being the Appellate Authority. 

He was heard in person on 6.11 • 2002 by the 

Vice-Chairperson, Kendriya Vidyalaya Sangathan. 

Due to the fact that both the students Kum. Sangeeta 

Gogoi and Bhuva Gurung have stood by the earlier 

statement and have expressed their disgust shows 

that Shri Yadav's advances were most unwelcome. 

Out of fear and shyness the young students were 

xft afraid to report the incidents to their parents. 

Hence the Vice-Chairperson upholds the order of 

the Commissioner. 

Copy of the order is 

annexed herewith. 

contd. .. .p/6. 
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That with regard to statement made in 

para 4.1 the Respondent does not forward any 

I 	 comment. 

That with regard to the statement made 

in para 4.2 which is matter of i'acts and the 

Respondent does not forward any comment. 

That with regard to statement made in 

para 4.3 and 4.4 the Respondent does not forward 

any comment. 

That with regard to the statement made 

in para 4.5 and 4.6 the Respondent states that - 

The memorandum issued by the Principal has stated 

that Shri Yadav exhibited a doubtful/guilty of 

immoral behaviour towards girl students while 

discharging his routine duties in the Vidyalaya. 

The complaints were not supplied to him because 

Shri Yadav may create problems for the students 

or he may approach the guardians of the students 

to suppress the facts.i Inspite of that he did 

the same. 

That with regard to the statement made 

in para 4.7  the Respondent states that - 

Chairman, 1/NC on getting information about the 

misconduct of Shri V.K. Yadav, PET had directed 

• Major Rohtas along with two other teachers 

(i) Shri N.P. Singh, PGT (Hindi), Kendriya 

Vidyalaya, Lekhapani, (ii) Smt. S.G. Sood, PRT, 

• 	 Kendriya Vidyalaya, Lekhapani to conduct an 

contd. .. 'p!7. 
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inquiry in to the allegations but regarding 

forcing him to sign on the papers as no relevance. 

That with regards to the statement made 

in para 4.8 the Respondent states that - 

Assistant Commissioner, Kendriya Vidyalaya Sangathan, 

Regional Office, $ilchar on examing the reports 

deputed the officers as under to conduct the 

summary inquiry ; 

i) Shri E.T. Arasu, E1ucation Officer, KVS, 

Regional Office, Silchar, 

II) Mrs. L. Radha Rani, Principal, Kendriya 
Vidyalaya, imphal. 

iii) Mrs. S. Krisbnamehari, PGT (Bio.), Kendriya 

Vidyalaya, Duliajan. 

They had conducted the inquiry but Shri 

Yadav was not forced to admit the alleged act of 

misbehaviour or to put signature on the inquiry 

report papers 

That with regard to the statements made 

in paragraph 4.9,  4.10, 4,11 and 4,12 the Respondent 

deny the correctness and states that - 

The impugned order of termination was passed quite 

arbitrarily disregarding all canons of Law as 

mentioned in the Original Application filed by 

Shri Yadav is not correct. Three inquires were 

conducted on the allegations and all reports brought 

prime facie of immoral conduct toward Shri Yadav 

with the girl student. 

contd.,. .p/8. 
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In the appeal filed by Shri V .K • Y ad av, 

PET, to Vice-Chairperson, Kendriya Vidyalaya 

Sengathan, he was heard in person by the Vice-

Chairperson but he could not prove his innocence. 

Accordingly Vice-Chairper uphold the onler passed 

by the Commissioner under article 81 'b' of the 

Education Code for the Kendriya Vidyalayas 

dispensing regular inquiry as the same may cause 

serious embarrassment to the students and parents. 

ii) 	That the Respondent states that since 

the matter has been rightly dealt by the depart-

mental Authority and the gravity of offence does 

not leave any room for leniency the Authority has 

to apply the judicious mind and passed the reasoned 

o nie r. 

In view of above submission 

the Hontble CAT may be pleased 

to dismiss the O.A. filed by 

Shri V .K • Y ad av, PET. 
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VERIFiCATION 

I. Sunder Singh Sehrawat, S/o Shri Harish Chander, Age about 52 

years, presently working as the Assistant Commissioner, Kendriya 

Vidyalaya Sangathan, Guwahati Region, Maligaon Chariali, Guwahati-12 

do hereby verify that the statement made in paragraphs I Av 16 a,-
I 

 I' are 

true to my knowledge and those made in paragraphs 3.J-', 7—IV are 

based on records. 

• 	 And I sign this verification on this theday of 2003 at Guwahati. 

• 	Place : (iuwahati 

)yt&& ) 
DEPONENT 

Date 2a104'103 
C 
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